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SHRI S. JAIPAL REDDY. You please 

suspend the Question Hour.. . 

(Interruptions). 

SHRI YASHWANT 3INHA: You suspend 

the Question Hour. 

THE DEPUTY CHAIRMAN: Let a 

motion be moved. Thee is no motion before 

the House. How can 1 do that? 

 

ORAL   ANSWERS   TO   QUESTIONS 

Mines and Minerals  (Regulation and 

Development) Act, 1969 

*141. SHRI MENTAY PADMANA-

BHAM: Will the Minister of MIKES be 

pleased to State: 

(a) whether Government are contemplating 

any changes in the Mines *and Minerals 

(Regulation, & Development) Act, 1967, to 

allow foreign participation in mineral 

development; and 

(*b)  if so, what    are    the    details 

thereof? 

THE MINISTER OF STATE OF THE 

MINISTRY OF MINBS (SHRI EALRAM 

SINGH YADAV): (a) and (b) The Mines and 

Minerals (Regulation and Development) Act, 

1957, at present allows foreign participation 

in equity upto 40 percent of the paid up share 

capital in public companies engaged in 

mining or mineral development, 

The position is being reviwed in the 

context of the recent liberalisation in 

industrial and trade policies of the 

Government. 

SHRI MENTAY PADMANABHAM: My 

first supplementary is that the answer given 

by the Minister conceals more than it reveals. 
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THE DEPUTY CHAIRMAN: Is that your  

supplementary? 

SHRI MENTAY PADMANABHAM: The 

Government proposes to amend the Minies 

and Mierals Act by allowing equity 

participation by foreign companies by more 

than 40 per cent. Till now they are allowed to 

participate up to 40 per cent. . I would like to 

know from the Minister whether the 

Government proposes to impose any optimum 

limit for foreign participation in mining and 

mineral sector.   This is  a      simple  question. 

 

SHRI MENTAY PADMANABHAM: 

He did not answer my question. I 

wanted to know whether he was go 

ing to fix any optimum limit, say, 51 

per cent 60 per cent..................  

 

THE DEPUTY CHAIRMAN: This is under 

consideration. This matter is under 

consideration. They have not decided about 

the limit. That is what he says. Now, you put 

your second supplementary. 

SHRI MENTAY PADMANABHAM" 

Madam, I have here with me the 'Financial 

Express'. It carries the Minister's statement 

given on July 8. I would read out just one or 

two sentences.  It says: 

"The Mineral Policy shall also 

endeavour at encouraging inflow of 

foreign investment to increase the 

level of self-sufficiency in various 

base metals and strategic minerals and 

also give a boost to export..." 

Therefore, according to this statement 

which I have just quoted, the Government is 

thinking of allowing foreign participation in 

the case of strategic minerals also. Madam, 

this is a very serious matter. If foreign 

participation is allowed in the case of 

strategic minerals, it would have a bearing on 

our defence potential, on our defence 

preparedness. Therefore, may I know from 

the hon. Minister whether the proposed legis-

lation to amend the Mines and Minerals 

(Regulation and Development) Act would 

debar foreign participation in regard to 

strategic minerals like Thorium,  etc.? 

 

SHRI MENTAY PADMANABHAM: 

Madam, my question was in regard to 

strategic minerals, not base metals. 

THE DEPUTY CHAIRMAN: Mr. 

Minister, his question is not about Copper or 

some other normal 
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metal. It is about the strategic minerals which 

are used for defence purposes, like Thorium, 

etc. 

SHRI MENTAY PADMANABHAM: Like   

Zirconium. 

 

 

SHRI DAVID LEDGER- Madam. Deputy 

Chairman, I am given to understand that there 

is a proposal with the Government to bring 

about dereservation of a number of minerals 

in this country. May I know from the hon. 

Minister, through you Madam, what are these 

minerals which the Government proposes to 

dereserve and what are the reasons for 

considering such a proposal? 
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SHRI SHIV PRATAP MISHRA: Madam 

Deputy Chairman, through you I would like ta 

know from the hon. Minister, (a) where this 

journey from privatization to nationalisation 

and from nationalisation to mul-

tinationalisation will lead to and whether this 

journey is worth it and whether it will not 

prove that we are incapable of running our 

own affairs; (b) with the sea-change in 

working conditions and industrial environ and 

official wrangles, whether the Government are 

sure that foreign compsnies will succeed in 

managing the mines and minerals of our coun-

try. and, (c) whether adequate safeguards have 

been stipulated before handing over our mines 

and minerals to foreigners to ensure that they 

are not detrimental to our country's overall 

interests. 

I think I shall move to another ques-tino. 

Question No. 142... (.Interruptions) ... 
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*142, [The questioner (Shri Santosh 

Kumar Sahu) was absent. For answers vide 

col. 39-40 infra]. 


